67 Written Answers

Vigilance Committees of Consumers at
FPS Level

738. MISS SAROJ KHAPARDE: Will the
Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION
be pleased to state:

(a) whether it is a fact that Government
have advised the State Government of
Maharashtra to constitute Fair Price Shop
(FPS) level Vigilance Committees of
Consumers to prevent diversion of PDS
commodities from the FPS levels;

(b) if so, the details thereof;

(c) the number of Vigilance Committees
so far, constituted by the State Government in
pursuance of the Government's advice with
district-wise details thereof and how many of
such committees are functional at present; and

(d) what other measures Government have
taken to prevent diversion of PDS items from
FPS levels throughout the country including
Mabharashtra?

THE MINISTER OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION  (SHRI  DE-VENDRA
PRASAD YADAV). (a) to (c): The Central
Government has been advising the State
Governments/UT Administrations including
Mabharashtra to constitute Fair Price Shops
(FPS) level Vigilance Committees to involve
people's participation in Public Distribution
System. As part of their operational respon-
sibilities, States/UTs are concerned with their
constitution, composition, etc. and are
responsible for their functioning. The Central
Government debt not maintain the details of
such committees at District levels. However,
the Government of Maharashtra have reported
that 13755 village level Vigilance Committees
have been set up in the State in RPDS areas.

(d) The operational matters including
enforcement measures to ensure that no mal-
practices like diversion take place is the
responsibility of the States/UTs. Powers
have also been delegated to
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States/UTs to take action against persons
indulging in mal-practices under the Essential
Commodities Act, etc.
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Charter on Industrial Hazards and Human
Rights

740. SHRI SUSHIL KUMAR SAM-
BHAIJIRAO SHINDE:
SHRIMATI VEENA VERMA:

Will the Minister of LABOUR be pleased
to state:

(a) whether Government have lately
decided wupon a charter on industrial
hazards and human rights;

(b) if so, what steps have been taken in this
direction; and

(¢) main feattures of the charter?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM): (a) No, Sir.

(b) and (c) Do not arise.



